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.Respondents

••.Ms.Rita Kr.

•••None

rooi; ^ . JUDGEMENT (ORAL) \(^=livered by Hon-ble shri P.c. jain, Me.ber (A)

She has been heard on admission and interi. relief.

In this OA under Section 19 of the AHmi • ^
^ Admimstrative

Tribunals Act, 198R

^ applicant has prayed for quashingthe order dt.1.7.1992 by which h^ h u
. '•PP" P'PP'd underU '-ot the case Of the applicant that the

—'on order has been issued by an authority which is not
competent to pass the same. It has also r

come on record thatheapplrcant arrested on ^nd remained in jail
PP8days. A"amorandu. of charges dt.2A.7.1992 has also
aan issued to him. >0 the absence of any legal ground for

chanenging the order of suspension at this stage, we see no
msrit in this HA t^- j j-IS d,^,ssed at the admission stage
'without any prejudice to the right of the applicant to

--against hi. 'n the discipl inary proceedings already



initiated in case he is aggrieved, in accordance with law, if

so advised.
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